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Tyre Factory in Public Sector

6455. SHRI SHARAD YADAV ;

SHRI  FHOOL  CHAND 
VERMA:

SHRI BAN ABAHADUR 
SINGH:

wm the Minister of INDUSTRY 
AND ( m  SUPPLIES be pleased to 
refer to the reply given to Unstated 
'Question No. 2942 m the 12th Maitfe,

1996 regarding tyre factory in Public 
Sector and State whether a decision 
faa* since been taken regarding tfoe loca
tion of the project?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  B. #P. 
MAURYA): No, Sir.

Re-employment or grant of extension 
to superannuated persons

€456 SHRI VASANT SATHE  Will 
the PRIME MINISTER be pleased to 
state.

(a) whether the Government have 
reviewed  the  policy regarding  re
employment of superannuated persona 
or grant of extension after superannua
tion in respect of top level officers in 
Government,

(b) if so, the details thereof;

(c) Ministry-wise break up of Senior 
Officers who have been rc-appointed 
after superannuation during the last 
thiee years,

(d) whether half of the 18 Grade A 
posts m IFS are occupied by super* 
animated persons and that the position 
is identical in other Ministries, and

(e) if so, whether Government are 
taking any action to discourage the 
present practice and provide incentive 
to the aapring and deserving young 
talents ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL & 
ADMINISTRATIVE REFQRMS AND 
DEPARTMENT  OF  PARLIAMEN
TARY AFFAIRS {SHRI OM MEHTA) * 
(a;, (b) and (e) According to criteria 
laid down for grant of extension/re- 
*mployment beyond the age of super- 
nnnuation, no such proposal is ordi
narily to be considered, save in very 
rate  and exceptional circumstances 
The over-riding consideration is that 
such  extension/re-employment  must 
dearly be in the public interest and in 
addition satisfy one of the following 
two conditions:

(i) That other officers are not ripe 
enough to tftke over the Job; or

<ii) The tetlteg officer is  Out
standing merit




